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Mr, Speaker: The result of the
division is: ‘Ayes' 31; ‘Noes’ 135.

The motion was negatived,

1547 hrs.

RESOLUTION RE: PENSIONS FOR
ARMED SERVICES

Shrimati Sharda Mukerjee (Ratna-
giri): Mr, Speaker, Sir, I beg to
move:;

“This House is of opinion that
pensions of Army Jawans, Air-
men and Naval ratings are inade-
quate and should be revised up-
wards.”

While we have been showing g consi-
derable amount of sympathy for our
wounded and for the widows, never-
the less, I feel that since pension
rates have not been revised since the
last ten years, the Government
should give special attention to this
matter. In the case of widows, where
the death of a jawan or airman or
rating occurs in conditions which are
not attributable to service conditions,
the pension is only for five years. But
there is no allowance for children’s
education or maintenance of children.
That is the first thing that should be
put right. What is more, in spite of
the fact that the gmergency has been
on for the last one year, we have
made no changes whatsover to pro-
vide for a war disability pension. The
usual disability pension which exists
is continuing. But if g young man,
who has been serving only for about
a year ig disabled, the iotal amount
he would get would be about Rs. 15.
You can understand, Sir, that in the
present conditions where the cost of
living is high, where the chances of
re-employment are very limited, Rs. 15
is hardly enough for a man of 22 or
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23. Therefore, I feel that there should
be a special war disability pension,
as it existed in England, tp cover the
period of the emergency. Normally
diability pension is given where a
jawan or rating or an officer suffers
disability due to service conditions.
The war disability pension should
have a higher rate because the age of
the wounded is much lower and he
may have to suffer years of disability.
Therefore, war disability pension
should have a higher rate than the
normal disability pension which is
given for disability suffered due to
service conditions.
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Further, I understand, in the case
of other ranks, unless a person has
worked or served for g minimum of
15 years his widow ig not eligible for
pension. That means, if he dies under
conditions which are not attributable
to service conditions then his wife will
get a gratuity and that gratuity seems
to be very inadequate. 1 shall quote
the figures for the information of the
House. Apparently, in non-attribut-
able conditiong a widow will get gome-
thing like Rs. 300. If the jawan has
served for less than five years the
gratuity is equal to six months pay.
If he serves from 5 to 15 years the
gratuity is equal to a year's salary.
It is only when he has served over
15 years that the widow will get a
pension for five years.

With regard to death which occurs
under conditions which are attribut-
able to service reasons, these are
called specia] family pensions. There
also I feel that the pension should be
revised upwards. Here I understand
that in the lowest cadre the family
will get Rs, 24.50 going up to the
highest cadre which would be about
Rs. 65 to Rs. 75. I would like some
clarification on this point from the
hon, Minister. What ig the minimum
period of service which the other
ranks have to put in for their fami-
lies to qualify for pension? Is it a
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fact that he must put in & minimum
service for 15 years?

Now, I understand that in the civi-
lian rates of pension the minimum
pension is Rs 30 per month. I would
llke to know from the hon, Minister
what is the min‘mum rate of pension
if a jawan is invalidated out due to
reasons which are not attributable to
service conditions. Is the minimum
pens.on Rs, 30 or is it less than that?

With regard to children's pension,
1 understand that only a children’s
allowance is given where the death of
the jawan occurs under conditions
attributable to service reasons. 1 do
feel that the children’s allowance
should be made available to widows
even where death does not occur due
to service conditions, because th_e
financial pos'tion of the women 1S
very pitiable. Therefore, it should be
made available to everjone. Even
where death occurs for reasons due
to service conditions, I under:tand, the
children’s allowance is only Rs. 5. i
a wdow gets a pension of Rs. 20 and
Rs, 5 per chld she will have, if she
has two or three children, in all she
gets Rs. 35 to Rs. 40 in her hands.
Therefore, I would request the hon.
Minister to look into these scrvices
rules and see, not only for economic
reasons but for other reasons also like
the one that these pens'ons have not
been revised for the last 15 years that
gometh'ng is done in respect of the
adequacy of these pensions.

Then, I understand that the rules
which apply to the pensions of officers
and their families are rather different
from the rules which apply to the
widows of others ranks, Is it a fact
that in the gcase of an officer, if death
occurs due to conditions which are
not attributable to service conditions,
a widow will get a life pansion where-
as in the case of a jawan the widow
will get the pension oniy for five
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years. This seems to me not only
unfair, but it seems thai where the
need is greater the sympathy is less.
The widow gets Rs, 20 at the maxi-
mum, and even that is cut out after
five years. Do you know that there
are a number of girls of the age of
18, 19 and 20 who have become
widows and at the oge of 25 they are
left absolutely destitute wvecause you
cut off their pension after flve ycare?
Therefore, this particular thing must
be revised, that the pension which is
only payable to a widow whose hus-
band dies under conditions which are
certified to be not attributable to ser-
vice reasons should oniy go for five
years. I know there are casss
where a man is posted at a high alti-
tude but after two or three years he
has been brought down and posted to

an ordinary place, After being
posted to an ordinary piace he may
develop a heart condition, he may

develop some lung condition whnich
may be a throw-back cf some pul-
monarv-condition which he develop-
ed while he was postej at a very
high altitude. It is nol oiten detect-
ed that this development was due to
something that happened thres or
four years ago. Therefore, it may be
said that it is not att:ibutable to
service conditions because when he
died he did not die in a place which,
you could directly say, caused a pul-
monary infection or heart disease.
Under this sort of thinzs a widow
may get a pension only for flve years.
Therefore, in any case, whether 1t is
attributable or non-attributable to
service reasons, if an officer’s wife
gets pension for life a jawanz wife
also must get pension for life.
Secondly there should be children’s
allowance available to all widows,
whether the death is due to attribut-
able or non-attributable service con-
ditions,

The third thing is, as I said, the
rates of pension that exist today have
not been revised for the last 10
years or even 15 years. Therefore,
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they should be looked into. I know
that the Defence Minister made scme
statement a few montns ago saying
that the pensions have been raised.
But [ understand that the rise is only
about a rupee or two rupees, I also
know that a few years ago the child-
ren’s aliowance was increased from
Rs. 4 to Rs, 5 per child. What differ-
ence does one rupee make today?
What you could buy for eight annas
20 years ago you zannot get for a
rupee today. All these things should
be taken into consideration, because
in the case of recruilment and other
matters this has a tremcndous influ-
ence on the minds of the people. It
is all very well to say that our jawans
are brave, we shall collect money for
them, we shall give them donations
and all that. What they want to
know is, what permanent security
you are offering to their widows.
That is the only thing that the men
are thinking about, What relief will
you give to the disabled pcople and
what provision will you make for the
widows and children of those men
who are going to give their lives for
the defence of this country?

16 hrs, -

So, 1 would requeast the hon.
Defence Minister to look into three
things. The first thing is that there
should be the same typz of rules for
other ranks as exist for the officers.
The second thing is that there should
be an equation between the mimmum
pensions which are drawn by civi-
lians and the other ranks. Where
retirement is by superannuation in
the case of jawans aad where death
occurs due to non-trributable condi=
tions there must be a minimum at
least which you can give and the
widows should not get pensions only
for five years but for life there should
be children's allowance. The third
thing that T would request you is to
have a committee which should go
into the rates of peusions and there
should be a general raise in the level
of pensions because economically
speaking it is not possible for people
40 maintain themselves on the pen-
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sions they get today. I go into the

districts and men who are disabled
come to me and say, that “this is the
state in which they are. Do you
think that they can live on Rs. 20 &
month or on Rs, 15 a month?” Se,
this is the sort of thing that we have
to face and I wouid reouest the
Government to look into this thing
particularly and into the rates of pen-
sion. They should appoint a com-
mission or a committee if they like
which will go into this vary carefully
and give their recommendations for
the Government's consideration,

Mr, Speaker: Resolution moved:

“This House is of opinion that
pensions of Army Jawans, Airmen
and Naval ratings are inadequate
and should be revised upwards.”

I have received some notices of
amendment also. One is by Shri
Banerjee, Is he going to move it?

Shri S, M. Banerjee (Karpur): Yes,
Sir,

Mr, Speaker: Another one is by
Shri Rananjai Singh. He is not pre-
sent, The third is by Shri Shree
Narayan Das. He too is not preseut
So, both of them are not moved, Shri
Banerjee might move his,

Shri Ranga (Chittoor): Sir, there is
my Resolution also on the Order
Paper. 1 hope, you will stick o the
time limit that is fixed by the Busl-
ness Advisory Committee.

Mr, Speaker: Certainly we wild
stick to the time allotted,

Shri Raghunath Singh (Varanasidt
Sir, this is a very important Resolu-
tion, specially for the Naval men,

Shri{ Ansar Harvaml (Bisauli); This
is very important,
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Shrl Hari Vishna EKamath (Hosh-
sangabad): How much time has been
allotted for this?

Mr. Speaker: For this Resolution
the time allotted is 1 hour and 15
minutes as I find from the paper here.
We started at 3.47,

Shri Banga: I hope, you will give
me a chance to move that Resolution,

Mr, Speaker: Just now he was
telling me that I ghould stick to the
time.

Shri Ranga: That does not mean

that I should not be given half a
minute for moving it even,

A Shri Hari Vishnuo Eamath: More
time was taken by the divislon and
all that on the previous Resolution.

Mr, Speaker: What could I
done about that?

have

Shri Harj Vishnu Kamath: There-
fore give him one minute to move it.

Shri S. M, Banerjee:
move:

Sir, I beg to

That for the original Resolution,
the following be substituted,
namely: —

“This House is of opinion that a
Committee be appointed im-
mediately to revise the pen-
sionary and other retirement
benefits of Army Jawans, Air-
men end Naval ratings with
instructions to submit the re-
port latest by the end of
November, 1963."

1 would have supported the Resolu-
tion moved by Shrimati Sharda Muker-
jee and I still congratulate and thank
her for moving this Resolution on a
very opportune moment when our
jawans are really engaged in defend-
ing our land but I thought that the
hon. Minister might reject the Resolu-
tion by saying that it was impossible
for him to accept the Resolution as it
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is because it demanded immediate re-
vision of the pensionary benefits. So,
1 thought of moving a substitute Re-
solution which would give an oppor-
tunity to the hon. Minister to appoint
a committee to go into the entire
question of pensionary and other re-
tirement benefits of jawans, ratings
and a‘rmen and after the submission
of that committee which I want to be
submitted by the end of November
1863 it can be implemented,

There is wide discrimination between
the pay and allowances and service
conditions of the jawans and the offi-
cers. There is bound to be some dis-
crimination or difference but in our
country we find that the gap is toe
much. When the Raghuramaiah Com-
mittee was appointed to go into the-
question of wages and service condi-
tions of the armymen including offi-
cers it submitted a report a perusal
of which would reveal that officers of
the rank of Captain and Major have
gained to the tune of Rs. 200 a month
whereas the jawans has gained an in-
crease of only Rs. 12; in certain cases
it ranges from Rs. 20 to Rs. 24. This
to my mind is a clear picture. There
is heartburning among our other
ranks. The Indian people are always
contented with what they have and,
after all, our armymen, our jawans
and ratings and airmen are also the
product of this soil. They are the
sons of the peasants and workers of
our country and they also content
themselves by saying that this was in
their lot. I would request the hon
Minister kindly to accept this Resolu—
tion which deoes not demand imme-
diate revision but which simply de-
mands the appointment of a com-
mittee 1o go into the question.

I know, Sir, when an announcement
was made by the hon, Defence Minis-
ter, Shri Y. B. Chavan, in Srinagar
that the rate of pension of the Army
officers had gone wup, there was hap-
piness among the other ranks also be-
cause they thought that the
next announcement will be regarding
their pensionary benefits and that
that will be done, if not from Srina-
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gar, from Delhi. But this was not
done. W.th these armymen the lot
of 2,53,000 civilians employees in Def-
ence Service is tagged.

We know the Tyagi formula which
was implemented somewhere in parts
and somewhere in full to decide about
the pensionary benefits. Then the
Raghuramaiah Committee was ap-
pointed. I must take this opportunity
for congratulating Shri Raghuramaiah,
the Minister of Defence Production,
for submitting a good report. But he
had hig limitations. At that time his
powers were limiteq and moreover he
thought that the financial authorities
may not accept any higher benefit
which would go to the other ranks.
With all his limitations he submitted
a good report and I would like to
know from him whether his report
has been implemented in full, If it
has not been done, this should be
done immediately,

My hon. friend, Shrimati Sharda
Mukerjee, brought up the question of
the widows who get pension for a
specific period. It is a tragedy and a
sad commentary on our defence forces
if a widow whp has lost her husband
while defending the land has to weep
throughout her life on the streets and
starve her children. It will be a tra-
gedy indeeq if she is not given pen-
sion for her entire life to bring up her
children. After all, the armymen
ang their sons are alike and we have
to see that all their interests are pro-
tected. Otherwise, what will be the
incentive? Apart from the national
sentiment which is in our blood,
which is in the blood of our armymen,
the jawans and the officers, what is
going to be the other incentive? They
should know that if they die by fight-
ing for the country, by defending the
borders of the country, their families
are not going to starve. That should
be the consolation to an army man
when he joins the army, that he has
to sacrifice his life to defend his coun-
iry but his fam'ly will not starve. It
is no use assuring him Param Vir
Chakra or Maha Vir Chakra or any
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Chakra. Naturally, their wives and

their family members cannot live
with a Chakra throughout their lives
and beg. I hag been to Dehra Dun.
I have seen the wives and the family
members of those jawans who laid
down their lives to defend the borders
of our country. They were thrown
out of their houses. They say, “Your
husband has died and you have to go
to the camp and stay there and this
house wil] be occupied by other peo-
ple” This is a tragedy indeed. I
wanted to write some letters to the
Defence Minister which I did not do
because I knew that some members of
the ruling party who went there
wrote a letter and describe the sad
plight of the families of those jawans.
So, I would request the hon, Minister
to accept this substitute resolution of
mine. This gives him an opportunity
to discuss the entire matter and place
the entire matter before a committee
and that committee will be capable and
responsible to submit a report latest
by the end of November, 1963,

I also take this opportunity—and
you will kindly excuse me—if I say
something about the civilian employees
in Defence department who are in-
timately connected with the defznce
production and the defence needs of
the country. After all, that is the
rear. If the civilian employees in Def-
ence fail, our army will fail. They
produce arms and ammunition, What
is their condition of service in our
country today? The industria] work-
ers who have served in the ordnance
factories for more than 30 years are
not entitled to pension. Now, 80 per
cent of the workers are going to be
declared permanent. But that 80 per
cent order has not been implemented.
Previously, when Mr. Tyagi was the
Minister, in 1956 I believe, he said
that 50 per cent of the workers will
be declared permanent. Later on,
that 50 per cent was raised to 80 per
cent by the ex-Defence Minister, Mr.
Krishna Menon. But unfortunately
those orders have not been implement-
ed. And what about the pensionary
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benefits? It is g tragedy that in the
Defence department all service prior
to 1st August 1949—that is the crucial
date which has been fixed—does not
count for pensionary benefits. This
matter was placed before the Pay
Commission and with great effort the
Pay Commission recommended that
50 per cent of their services should
count for pension. Supposing I had
started my career in an ordnance fac-
tory as an ord'nary worker in the vear
1942 and I have completed 6 or 7
years of service by that time, that is,
the crucial date of 1st August, 1949,
why should that service be left out
for pension benefit? It is a tragedy.
There 1s a category of persons, hardly
numbering one thousand, in the coun-
try known as the Indian superior per-
sonnel—I.S.P. It is just to safeguard
the interests of those Indian superior
personnel, the services of nearly 30,000
or 40.000 ¢x-CTE and IPs are not
being counted for the purpose of pen=
sion. 1 would plead with the hon.
Minister that when he decides about
giving increased pensionary benefits
or ret'rement benefits to the army
men, to our jawans, to our ratings, he
would also keep in mind those 2,53,000
civi] eployees in Defence estabiish-
ment who work day in and day out to
defend the borders of the country,
who are working round the clock to
defend the interests of the country,
to defend the borders of the country
and that they should not be ignored.

With these words, I would request
the hon, Minister to kindly see that
this resolution is accepted and I am
sure he would have no objection in
accepting this resolution and that the
‘pensionary benefits to the jawans will
be increased along with those of the
civi] employees in the Defence depart=
ment.

Mr. Speaker: Both the original Re-
solution and the substitute one are

before the House,

Shri Joachim Alva (Kanara): Mr.
Speaker, Sir, Shrimatj Sharda Muker-
jee has done well in focusing public
wsttention on this very important mat-
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ter. The jawans, the ratings and
those who work in the Air Force on
a lower scale are the founders of the
security of our nation. Their ca.e has
been neglected and their case seerms
to be decided by some kind of a capi-
talistic rule or convent'on wherein n
large, important industrial organisa-
tions the pay of the lower staff is
decided on some fantastic =r inhuman
cons.deration, Technical walls are
being raised one against the other but,
1 say, the human consideration shoeull
be the paramount consideration in
fixing their pay scales. The human
considerat ons alone can go into th:w
business and no technical rules of any
type should come in. What ‘s meant
for our air force, what is ‘meant for
our mavy and what is meant fuor our
army, should be given ‘o them wvery
generously. This House will not
grudge giving any amount of money
to them.

The'r housing facilities, their med.-
cal attention and a number of sther
amenities are compleiely ignored. If
you go round the army messes in New
Delhi, you will find the army offirers
living in very abject circumstances.
Their wives complain that their c¢h’ld-
ren have not got enough ight nor
breeze, that they live in quarters
which should have been pulled down
a long time ago. These quarters
should have been pulled down a long
time ago and yet we have such a vast
amount of money unutilised passed
on from year to year without beinz
util’sed for the construction of <uch
essential housing amenities. Trese
officers who live in various messez in
New Delhi do deserve to have good
flats, good bungalows. I do not know
why this has not entered in the minds
of anyone runn'ng the Ministry for ail
these years. All these messes shcnld
be pulled down and new buildings
should be put up.

Large commodious flats should be
provided for the army officers. If
we do not provide them with enough
amenities, corruption can enter in the
defence forces, I shall not _pose any
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questions because we want to keep
the defence forces in g kind of an
ivory tower. I shall not pose any
questions, But when we do not pro-
vide any social security for the per-
sonnel in the defence forces—the a.r
force, the navy and the army—I think
the temptations are large; the tempta-
tions do not evade any human be.ng.

Then, in regard to medical aid, I
am surprised to find what an ordinary
retired army man says by sending
me a chit:

“Retired ex-Army Officers do
not get free medical aid for them-
selves nor their families and never
free special'st treatment, The
abnormal dearness has caused
living miserable both for low and
high pensioners, whereas no iu-
crease has been sanctioned for
J.C.0s drawing pension.”

I cannot understand how a pension
is refused for some one in the Defence
Forces who has died at his post of
duty by working even for one year,

Now, if a soldier dies in the course
of his duty, it is not only the moral
right of this House, the moral right
of the victim, but also the political
right that his widow should be given
the pension. I myself who have been
taking enormous interest duriag all
the 15 years of my membership of
Parliament in regard to the waslfare
of the wives and children of the air
force officers do sincerely realise that
the air force people make the highest
quality of sacrifice because the army
man is always on land and iho navy
man is not al] the year round faced
with the ship being torpedoed or ‘tos-
sed by storms, but the momen: any-
body enters the plane, he hag to forget
his wife and children and his dearest
ones. The moment he enters the
plane, he forgets them all unit he
comes out. Should he die in thinking
that his wife and children will be
neglected after his death? I want the
Defence Minister to take a special note
of this.
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Now, if a pilot or an officer works
in a commercial airline, he is provided
with as much as a lakh of rupe=s by
insurance on death due %o a crash
whilst if he is in the Indian Air Force,
he perhaps gets Rs. 10,000 or Rs. 8,000
or even much less than that. We owe
a duty to the air force people who look
after the security of our nation. They
have done a very good job in ihe
dropping of foodstuffs in rhe NEFA
frontier. They are being neglected.
If we have no money, we shzll find
out the money. This Parliament shall
find out the money. There 15 nu use
finding th’s reason or that. This is a
question irrespective of party consi-
derations where np party considera-
tions or any political differenc. comes
in, Th's is a national gquestion and
unless this broad question is decided
on a pat'ona] issue, we could do mo-
thing. As the debate was progressing,
I was reminded of what I rcad in the
year 1962 or so namly the werds of
Mr. Rawle Knox. Those words shall
for ever be ringing in my ears And
these were the words written by that
experienced British journaiizt in the
London Observer. He wrote of the
Chinese Army and he stated that
“the Chinese Army is wellfed, well
looked after and very popular in the
countryside.” I would like you to
lock up the old files of the Londcn
Observer of 1950-52, wherein Knox
made these statements. Thnse three
phrases have been imprinted in my
mind, and I think that those three phras-
es mean a lot. Why is our next-door
neighbour progressive and why has she
been able to satigly the Army there on
these three conditions? We do not
want to compete with the Chinse, but
we must not be lack‘ng in generosity
in the treatment of our defence firces,
We shall go our own way.
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I would just make a reference in this
connection to the book called The Red
Army of China written by Mr. Edgar
O'Ballance, wherein the wvery second
paragraph of the author's preface, the
following passage appears, namely:

“Today, reports filtering through
from Red China tell a vastly diffe-
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rent tale, making the West uneas'ly
aware that the old military order
has changed with a wvengeance
and that the modern Chinese sol-
dier i1s brave, dedicated and deter-
mined. How has this change
come about?"”

And that is exactly what we have to
th.nk about. If we do not look after
his stomach, to use a very vulgar
phrase, if we do not look after his
material comforts such as housing,
medical attention etc.,, then how can
we improve the condition of our sol-
diers? I have myself raised often
severa] guestiong in this House about
the cnildren of the mepn belonging to
the Defence Forces. If a man carries a
card that he is an ex-serviceman, and
he goes to any school or college, that
school or college must automatically
admit that child without refusing ad-
mission on any ground. Let us be
very clear about this—about a child
of a person belonging to the Defence
Forces; whether he has been a rating
or an O.R. or an officer, as long as the
father or the mother of the child car-
ries the card to any schoo] or college,
that school or college must find a
place for that child. Unless you are
able to provide these amenities, we do
not know how the families wil] be
able to live. Therefore, the wives and
the widows of the men belonging to
the Defence Forces have to be looked
after well. What was sanctioned for
them ten years ago is not enough to-
day even to provide for their clothing,
food and other necessities. Moreover,
the expenses have also gone up very
high today. And today, we are look-
ing up to our Army and Air Force
and the Navy to defend us, and we
today who are civilians and who are
fairly in comfortable positions depend
upon their sacrifices, the sacrifice of
their human lives for our freedom.
We need only have a Jook at the army
hospitals after the NEFA troubles to
realise what we have to do to these
people; we shall find in these hospitals
men without ears, men without hands,
men without legs, men without feet
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and so on. And these men who walk
out of the hospitalg are disabled, they
are discharged from service and do
not even get Rs. 30 or Rs, 50 as pen-
sion per month, When an airman in
commercial lines gets disabled, he
gains about a lakh of rupees or so
from the companies. In fact, even
when you or I insure by paying Rs. §
or 10 while travelling by air, we can
get a gum of Rs, 50,000 or so. But
what about these men who have been
disabled? What about these men who
have been defending our freedom and
who have forgotten everything about
themselves and who have worked
wholeheartedly, defending our coun-
try? What is the aid that we are
giving to these people? We must pro-
vide them medical attention not
merely when they are in service, but
even when they retire; when they
show their card stating that they are
ex-servicemen they must get admis-
sion in the hosptials. And I hope that
we shall have doctors known as spe-
cialists who will be patriotic enough
on the higher rungs and will always
be prepared to place their services at
the disposal of these ratings and
jawansg and airmen,

Mr. Speaker: I would like to know
how many Members want to speak on
this—] find that there is a large num-
ber.

Shri Hem RBaj (Kangra): Let the
time for resolution be extended,

Shri D. C, Sharma; Time should be
extended for this.

Mr., Speaker: Shri Ranga wanted
reduction of the time.

Shri Hem Raj: This is an important
resolution, and the time for this must
be extended,

Shri Raghunath Singh: This is a
very important resolutinn, concern-
ing the officerg in the Navy and the
naval ratings. Nobody has said any-
thing about the naval ratings so far.

-
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Everybody hag been speaking only
about the army men and the sirmen.

Shri Kapur Singh: Shri Ranga has
just gone out, but it is his desire that
his resolution should be *taken up to-
day,

Mr. Speaker: Even if T do not ex-
tend the time for this resolution, then,
too, his resolution cannot come up.

Shri Yashpal Singh: I can with-
draw my resolution, if Shri Ranga
could be given a chance to move his
resolution.

Mr. Speaker: Even if he withdraws
his name, then the time cannot be re-
duced. That is my difficulty. 1 hour
and 15 minutes is the t'me fixed by
the House. We began this at 3.47 p.M.
and at 5 P.M. we have to take up the
adjournment motion that we had held
over in the morning. Therefore, this
resolution cannot be finished today.
But even if it is fin'shed, and we get
ttme after 5 pm, then too, Shri
Ranga’s resolution cannot possibly get
in today. That is the difficulty.
Therefore, T hope Shri Yashpal Singh
would not w'thdraw his resolution in
these circumstances,

Now, Shri Sarjoo Pandey. I have
got about 12 names in the list befare
me, and there are others also who
have stood up. So, hon. Members
may kindly be brief.

o TR E - (THET) : woe
# YT, § TEITTR Agraar AAr wrear
AFAT B 177977 297 A2 2 o R
3T qEATT T T F OYRTT WEA § AET
frar @ 5= 373 fordr faegw 3% wawx
W TEATE | T AW &I AT FA A4S T
s Frerd 2 f W1 AW gwrdr
AT B T & am o At
g T A 1 waa, T fear
w7 fr & oo wigen £t faear 758
qfe dar # wrrT ae=l ¥ TaeTET
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& v gy W & avai § fs AR
feafs wm & 1 wrowr 2w wfeq
f& BT & w7 0 q@  FAET w7
TW A9 WT 1A SN gErd
¥t § g § W AT @A FATHT
¥ unal § 9% QT geA H 9
WEAN & AW g | qgr T fE
Faer g7 wfaex &5t Famar &7 g afes
gaT Tt F gvie & I W) fe
femr smar =fgd

wa wr & e g & swas
argx & qaeet § qfawi ¥ fasge o
we d ggras fr fegmm & afqs
THAL T AT F TeF1 7 SfAH F arg
e & & o gewre w1 faar a7
qgt 9¢ IHT q[ ATH ISAT AT 8 |
WF A% 39 a8 &1 WSWT FTAR L0
aq % T@ 2w & dArAt w1 Afaw a=
Far 7gr far w1 &Far | ag TR @
fe gart 3w & &fs, gat 29 &
ot gmaa A and fed Wara <,
fergeam #t st gt faer & fag
A9 &, agt & I s famr
¥ far ooz & | @ a% QT sEEar
AT ST W AN g, 99 a% g6 avg
& Wig 3% WL AT 92T T, a9 aF
IIHT ETF ¥ ATAT AGN ST AFAT |
qﬁﬁmﬁéfﬁfﬁ‘ﬁ‘lﬁ‘ﬁ%‘ﬁ
ST w1 #Y g ¥ &fAw &
AT A 1) ITE g8 A F
Fgo € fF s w3, ew oz & fad A=)
AT E L = w A famrada
Taeg #r fa=r A% 3 awmd
f&F 7 & & sm@d A A9
F gg W1 AaAd g fF ovF v & Ay
FAET HIATRT BT, IAH 747 941 §1
g arem F1% A9 § | FR T F o
¢ wfad & womar g fr fod @
@ aa 1 T § fF g doAl S
ot agrar W IR gfaad gk
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i | afes g W g AT 9EW
fF gardt ®Yait &1 g far wng

oq qRi F1 AT s 2fad,
g% &9 &1 2fEd Frogwi @ml &
agT afas memw odT 1 gER mEr
sifeat #t 7€ faenr &1, saF @@
Fi% SeATg " | A1 g1 7 9T ey o
AT A F TIg ML qAT F1 A F
I G W A fqur s @ 1 IR
wed F.& a4 g 471 £ 9, 7
w=T #.& IEE G271 A9 fEar 9T,
S wEw aEY g fy § | ar | @,
W FAaF qre a=a) &0 faear &
araT F1% § |

Wﬁ'&fﬂﬂ}({ﬂ’o q‘qeaﬂ'ﬁf
AF 1, Ty fay w2 qarf 13, o=
¥ o1q o) @ w7 o TomeE =
W A o W wnfew @ Wi &
STE € T &, G & A ¢, WX
£, 37 ¥ af@re a1 frg avg & 9y w@mn
w17 | 7| wew g fe W & fee
& OF T ¥ 1o A Wi A A
9T § AR 9T wR & | afm W
T o @ AT § wTeCd 99
gUE 1 TR G T 2 &k
5% A% &% 2 faar mr 1 & =R
F AT FT 9 § T IAHT SATRT T
foar smam & 1 doE §M ¥ e
< & agfaqt qE & s §
e @ g @ fF Lo anr famer
dfare # s & @ g, W AR
@ § WX IaF ST TS WiE AT
foed & | TdY I WO wEE @
a1 afesdt a0 3w & A= B w7
WL FAT Rl IJIGT AT HHAT |

mgEafRm T aw e
et #1 37 3%, ww 7 fafwa w%
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& 3 ag ofY s Fr aifen f
g few wma & fan § 1 97 g9 Afaw
faretr ot gt fig ol & 2w ¥ forr
qL oF A HT AL | T T A F7 gAd
BT W oW | TRAY gEEr ag
e & =, ™ omER 4,
™ faumr @y farmerd &dr a9y
f& o1 & Fam ¥, o7 w403, AW
o omfisr g1 oy & 39 S a=al
F far gfaed wam #1 o« | g™
g 9ad g W G0 FAr gom,
9 wEATIG G491 EwAr 9Fy
f& s ¥ far 2w & o faar oy
CIC 1|

wafay g faafes § a2 weaf
A S gE @ §, IT F I AT FC
#* Saver @Wg A ¥Av Wmgar o &
T wwgT s g 5 oow waEr
B T I A ZTHT AT H AT
T g% for gfmad & o 1 71g
A@t g Arfed fF Aelt wEeg wrvamas
faar S 5 1 & w0 SEE AT ¥
#ifed, & faare &m0 faarcar &
& @ & afew famie g & afogi
A et § 1 ag AYer @m0 g fw
g F TAH w1 9fgd fF g7
gifsrdt #1, 9% T=91 1 W fram
F fo, a4 foer 2\ w@Ew 1
o F47 & fq%, £9 719 ¥ F=9
ITA AEAT | TH HFEHN H IV
Tedt AT @ g fF 9w a=ai 6t
TE WTE F TE §, FO TG H I
gw i ot & 1 § AT F HA
gfaed & wf € Ffem wod w1 agf
S 1 s fag oed § fe e
BT F2W I5.9 W QAN FL AME
¥ 3 FeaTg Gar @ W g AW F Ay
quEt 7§49 w4
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™ WeR % 99 § W TE9 #7
NET FATE N

Shri Ansar Harvani (Bisauli): I
take this opportunity of congratuia.ing
my hon, friend, Shrima.i Sharda
Mukerjee, on bringing forward this
Resolution. It is one thing to think
of the sufferings of the retired men of
our army, navy and air force; it is
quite another to come into direct and
close tou.h with them. Here is the
wife of one of the founders of our
Indian Air Force who herself has seen
the sufferings of our retired solziers,
mirmen and mnavymen, When she
speaks, she does so with authority.
She speaks with personal knowledge
and the House has every right—in
fact, it is its duty—to accept her at her
word.

As I said in the very beginning, it is
one thing to think of their sufferings
in an academic way; it is quite another
to come into closer touch with them.
I have seen retired soldiers marching
from their barracks, from the garri-
sons, from cantonments, with a
gloomy look, with a gloomy face,
thinking of their future, the future of
their families, wives and children. We
often talk of the valiant deeds of our
soldiers; we often pay our tribute to
those brave soldiers who stand at
10,000 and 15,000 ft. in the Himalayas,
half buried in snow, fighting against
the Chinese and also defending our
frontiers in Kashmir against Pakistan.
W of‘en pay our tribute to our sol-
diers who have fought in almost
every part of the world and shown the
valour of the Indian people. We often
pay our tribute to those soldiers who
have made India great and noble ba-
fore the whole world. But how many
times have we cared to see what hap-
pens to their families after their re-
tirement, what happens to their
families after their death, what hap-
pens to their families after they are
wounded? It is a matter of shame and
disgust that those soldiers who fight
for our freedom, who defend our
freedom, who have dedicated their
lives to defend the integrity and
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honour of this great and ancient
country of ours are neglected; if they
are wounded, their families are
thrown on the streets and they al-
most starve. If they die, their children
have no means of getting any occu-
pation, no mezans of hav.ng even two
picces of bread; they are thrown on
the street. After these soldiers retire,
they spend their old age in poverty
and near-starvation,

7392

I know India is a poor country. I
now our financial resources are very
meagre, I know it may be very
difficult to balance gur budgat if we
increase considerably their pension.
But I know no sacrifice is too great to
give these people a sense of security
after their retirement or give their
families a sense of security after their
death. I am sure the people of this
country, the Parijament of this
country, will accept any sacrifice for
providing relief and security to our
airmen, soldiers and navymen who are
fighting for the honour of the country.

This is a subject which does not need
a lot of pleading. Almost the
entire House is unanimous that
something has got to be done for our
wounded, for our dead and for our re-
tired soldiers. I am sure the hon
Minister of Defence Production wlo
is here will accent the Resolution. This
will give a message of hope, cheer and
courage to those soldiers who are de-
fending our borders with China and
Pakistan.

st v Fap (1) 0w
wgieg, & siwe qEel #1 W AT &
fau qarwee 3T § fF 9= ew
T F faw, A0 s & ag
wE v et & 1 &5 # s oF @
Ty W, Bl § wEw @y A
¥ fea ¥ fagagag N amat ., .,

oig Y TET 99 W9 49T FY
" Fgy & a1 "/} Shr A
@ FT g § 1| 99 917 w9 1 709



7373 Resolution re;

[ 7]

g &t oo gy
qg W9 34 |

st aTre | : o7 € 37 QAETET
N Fo N e MO = £ )
A & st et #y g £1g q@r-
Az A g 5 ag 71 qei &1 waw
F& qg SEATT AT |

TTHAT A 3N FY ATAET qET AT
e § ot fF 3w F fag At £ gaAy
ToUd THT a%g ¥ @ Awar & fF o«
I9F mia § I3 g gfeaama &
FHTC 39 §9 ATHS X g9 ¥ 915 &
4 ur fawmgr & 9 #Y &t gey W
from & oot Gfaat & wom wan g
@ T JTCIN AR faAar
&, ¥fFa 99 Berc g we Gfae ¥
T A § AT IR 9Y, TIAT FIOH
ueTeH fadar & | o WY g ag &
f& o d10 & wiE & fod fagar
uaTsd faar wmm , 99y W F9
faardt &1 frert @ S gaT AtdETT
T F AT AT §  IAF 91 & fAq
W 79 9w famar & a1 &
l{ﬂ'o‘ﬁo%ﬁ%ﬁf& qma
femrsmar & 1 A gAE § o oam
F fag .5 w9 7 Fa4r S, afew
uF  FEA A« faadk qaf s
qg FTH &1 | FC FAT T4977 a1 480
gea grr St fF warfzsa swe
g @ g fomaw ¥ agh wrg
WetsaTg @@t § 99 g ger W
s 4 av S faEr A oy § 9aE
et & fag FE T g faws
qETT IR g9 fdr | % A A
g ¥ § W Wi g Wi It

.

Servic
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®Y FI ¥ ag v wEew § ) oF
I} s Y sz ar :

The blood of martyrs is the cement
in the foundation of nations.

wremar Y I gt A @ vy
Tl ¥ sTAd §

WHET H AT ¥ o & oA
et e AR A M oD sz 2 5
afe UAe Uo & famfzal &1 ge
A ®9AT §IHIC AR 2ET 20
. ITFT Lo ATA TYGT AXFT "W &I
31 8 1 T AT FTST gATT AA F QAT
9% @ W & fay gata @13 ;1 dax
ge 13T AF agT ¥ AT MU, Az
Frefeat aF &1 a1 @1 &, agTi F71 A
qar AE | ATECANL VAT T FCE
&l ST AN T8 @9 #7 a1 g 1 g
g ¥ Az ogw qarar mar ar fw
TF o3& 3R FUT A EfAC amow
& faar mo ff ag w7 d @ 78F
T AT, g aAT 91 ) AfHT IW &
fad @ed 1 &F A qQ, &0 AW
wrar Agt fean o awan 1w AW wt
grdr &1 faeat @ § M gema &
HFEA 4 § d1 39 g6qd F AT
arx At @ qad 7 aw fear g
AT 997 AYT IAET A3 TFE A7 |
WL s/ A7 a4 [ 369 far ow s/
YT a7 AT GFAEA &L, av g7 7EAT
AqTST F1 &1 AT | AT AT ALHIT HY
g9 Hgd 9T ®IW A F@ar iy
AT A AT ML T F ITE AfaT
F fag sfeqam s afgs 1 & o=
Gl #1 JTAA §, WIT fag I B
faet #1 | wa fag weR gu, I+
gt @ fig @=@a § 9% A1
R Y ITH qEM T ww o= @
I fEH H G3F1 §F 10 | (@ HfAET
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&1 F1€ Foa1 72 § forma 2w qq @
#1 & T FTET G | IAF AT A
¥ ¥ ang N o 9T @dr wE
HIAT AT FT & | W FAg A iy
F for & @@ T @« F &7 AT
FgI T o, FfET W aw T AE
fora T AT FEE § 9w |wrfy
it wdr gk & W 9w o gw Tw
g

ar & Fgar =gar § 5w mw
W A AWET F7 FER @A AT
g a1 Qo Y Svw Tgred, o A
e gu & SAd mfeat 1 Fo &
fird o< i = #1397 39 aTEER
frer T &, 9% =T F R AWK
1 Yo FATL &GAT AT qAsarg freet
g fagen & agt o A A AT
amEq @@ AT FAEEg faedr g,
saFT &9 faar ong | Ty S F 0
g1 gfadi &1 qi= @Y § T dAETg
T o =rfed AT 3@ a3 o
% a8 B & S ¥ wbwt A fear
s, foegin fe 3w & fagr gafr &
2

g sy o s o =3 wr
7T & 3% 70 o A fafwex
i AT Afe § oo o Ay aw
STat g, F A 3 Fome §, 9 7=
St fe s st ) F TER g
afg fafaeex a1 71 qEde=E oF
IA% 9T 9T Hgite Afaw F7 @l
w1 S A e gu e fad ar
WY ST WX AT AL &7 FFAT 4@ |
ﬂﬁTﬁﬁTmﬂa:

gfe, afaar: ord w8 digay
T a<g T F ag o Fgr AT

gal a1 wrenfa @ focar ar
qEy  wGHA
1280 (Ai) LSD—8.
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AT T 42 F AT AT A =T Ay
ST W ST Y Y2t 9 AT F 4T
AT F AR A MG §C AT AT F1E
sarfgw 7@ 4v 1 & ar fad aw & a0
arer & o 7€ig gu | AfFT 9% 9¢
FrEl T @A AT I FE A G
ITF WA IE F FAAN AE fopar
W T AR e o ¢ fF e
T o fafaee @@ 1G9 ¥ at
fafreee mu &, afew sa< 93w & q¥
ol #1 & arar g s agr
B ¥ BT AHAL TF Tl 4T 19
=5 & faa) fF aww e swrafaa
waW & & o ¥ 9@ fFT qay
& W @ A @A qawr AW A
e WS §, I I IART FreAT
# qUR FT WA | IR TSR
AT wfE A TQr FTOF Y FraaT
& A g 7g fr o @3 93 A §
faa® fF a9 A&l s § 99 ¥ s
ferar strat feda & wwmar st | 818
FreEEId ¥ W fak 57w son
FEL AE1 & | BIE 9T ¥ w347 7 faar
a1 afeF Y 98 T8 @I AT FAE-
ofq & 379 m& fad woan faar s
1R §9 aXg ¥ IT W AT FT TA-
g WIC 9°UA qgr§ I |

|t 133 g (a”mE;) : germ
wg1gq, & 54 927 FT 4T IA A FY
ITE AT FEAT Frgar g 9 f5 7
Y FHIA 9T @ §, T AWAE 97 @
gafeF o &t T UT @I & 1 FH
95000 W.am’&ﬁa‘rﬁ = ¥
FW &Q § faqd & q¥yo mfwad
FT9 & § | 59 I7 qiwad 90 F Ak
¥ @1 A1 S FEAT V4T § AT Q¥YYLo
Heg & art & # w6 & wET
aigm faad f grama & gardr aga
1 77 W= Iufeqa § |

—
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Peg ¥ qElw & oge @
F @ oSaET 2R g R d gEewe
i &g 9 | afeT w7 s A 39
at ewm ¥ 39 #Y e &9 & Ty
2 1 9fF 97 % e aga #H fredht
g iy SURT qee w9 F ag §qT
FT wrag g fF 9o, go @,
fage =T 7o =W F @i AT R )
agi & i ew ¥ s & @ €
e ¥ 9% T T I F AF AW
& # ) w9595 a9 & I F
weF 9H H wdt 7 & At @ g
I Ft pofes T8 & awar A
agr 9T FWAE < e § | Hewm
O I Y 3, 9 F §T @ 9 A
TE A A W WA E | WEd W
FH F@ & | 9T F9 @ oA g g
f§ &4, § " TEE T & 9 R
faaa i T F T
T AE T E ) T & WA g
T ATIH FTE HIGT ALE AG & )
I i faeaT AT €, Fer 99 H
T g 1 gHIR g AT e
R & 1w et T gt
s fafafema & agi o2 @ F @
wmaz ¢ f & sa Ay g a7 agt
wasd § | W & fawda o st
onff ¥ @ & faww, fadex mfz 23w
goa § weT ¥ g qn e A
aFa &1 T4 998 0O S § &Y wey
A &R & T e H a1 A g
ag Wit 93 W¢ wEafax & 9% W@
ad §, @1, SCAE F qI7 IEA 9%
Fa< am & = o, fade ot mee
F oeg AR wifr § fgm awee w7
four @ § Afdw & ol o &
Vg IX § 9g Q=T gt g ?
9 & 9y @1 99 9g Yoo e wmr
Ml sefearome faaged
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I EEE | fEmaa F )
T @@ T # |

oz ¥@r mr g fF 9% aw &
saTar ¥ wafs 9g A9 § I a6
Yo, Yo Y 1 HATAT aF AW FHZ
¥ 8w &1 aR o & e
A faedr § | AdeT ag g ¢ fw
w9 =g Uewr femy gar § T 9w
g S, fage a1 werwaw a1 Wy
T 9T HET § a1 9g Gqr FL qATAF
g @ I & @it A st 9w
T GUE F1 HEREA A @R qEr F
da g I fem @ Fram g ga 2w
H gmar § @ 39 1 39 geEgar §
oquA 1 0T 44 & {90 ¥, ¥ qm
M AT A A A gar g fF a7
¥, ¥ 79 qfemer & an faw=r @ amar
& | 918 @ § € 39 F1 e g1 A
21 F fardm At at & fem
g & ag saran fa aw oftar @ &
R Yo & g @F ¥
9o T & | I F am Gawd ¥
femt g7 =t seEt W@ 99 F
TFTES SATRT 99 I4T § | 89 F FW
9 L FIS G AT 997 & a1 a8
owm 7 o § wifs T sam fGw
g% famT A€ @ X & | S & Saw
g9Z & @t 9 AR g9 ¥ @Y @
@ AT § AT wEEd 579 i faar
g gt & | AfF a8 & 0 wifaw
T& oA § Wi ag I 59 qu
F HUAT AT AT AZN T qHaT § |
W A dfEm g Fag
q¥Yoo0 TIEHT § TF FIE SAE qRIT
T & R W fggm wm A e
dr =y g fr d9fs femcdm & a=
Ug SART A1 a& a1 qE @ I
& wfg ag wwil F s @ @
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T TG FATIT FEF AT |
I fadew & fo o seas e
Famy avd &7 [ w Aad gar g
dr I #1 &Y FO FT TFA H FAAT AT
forerar & =feg fom & & &0 & &9
T Y2 W a® | zafan fgmAfeEr
FTarT g fHE@ERSTH F0
agrafagEs faame 73 AT Wew
& fau oiffs w42 9T ¥o 719 aF FH
W & A feme dR & a= g9 A
&Y fireT @ i &, 99 & ST A
ATAF TIA GCHIT F1 AT AEH | 7T
q¥Y¥oo FY qIATT WY FIE SAT TE &
0T 37 F T ¥ §B qUF qgaEl
& & gowre w1 fras v 781 g
ey | #9 ¥ &7 gaq1 dg9 a1 I
ZE fad AW FATAR 1Y, 4
1o § 9% faweall @ g1 9l g a
T AH 9E T Y FHARIATAAL | IS
% fo = 18 S, F9E ar #8
wwq afafy fasrt & @ = &
Ffra ag q¥yoo FI amarT T AET
qE qTETE AE & WX IAF I A H
FYE 7 F1$ TG ATTAT HAE KA
Sl

Shri U. M. Trivedi (Mandsaur):
Sir, I do congratulate Mrs. Sharda
Mukerjee for having got an oppor-
tunity to move such a fine resolution.
We all try to move resolutions and
give notice of resolutions, but we do
not succeed. She is very fortunate.
It is really a very great slur on our
administration that the army men do
not get proper pensions. I remember
a case. I had a chowkidar, who was
getting a pension of only Rs. 3. 1
had to maintain that man till he died
by giving him Rs. 15 from my pocket
every month. It is very hard during
these days to maintain oneself on
Rs. 3. What will he do with Rs. 37
How can a man maintain himself on
48 annas a month, which is much less
than what Dr. Lohia said the other
day; it is not even 3 annas a day,
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which Dr. Lohia mentioned, Such a
miserable condition is inconceivable
in our country. That ought not to
be tolerated any longer. Things have
changed. Things are nearly ten times
as costly as they were in 1939 and
we have paid no consideration what-
soever to the rate of pensions that
an ordinary army man should get.
This land policy of our Government
has created a greater hell than could
have been conceived.

7400

The difficulties are more numerous
nowadays. Most of the army men in
olden days were holding small jagirs.
Although he was called a jagirdar, a
man was hardly holding 2, 3 or 4
bighas of land. 10 bighas was con-
sidered the maximum which a man
could hold. But even that has been
taken away, because the abolition of
jagirdari has been put against him,
Either it was a war against a caste or
against a class, I cannot say. But it
was a war against the Rajput com-
munity, against the fighting, martial
races of Rajasthan. They have been
deprived of their small means of live-
lihood that was provided to them for
having fought the war of the old
rulers. They do the same for the
present rulers. What is this pension?
That which was provided to them
hereditarily, that which was given
from generation to generation has

been taken away. We are show-
ing a sort of solicitude today
just to increase rupees, annas,

pies after having deprived them of
their land which was more tangible
and which could last longer. I should
say we must look upon this thing in
its proper perspective,

Some suggestions are coming that
we may provide them with some sort
of gifts of lands, that gifts of lands
may be made to these people. I have
heard that at some places it is being
talked about with some State Govern-
ments. But I find that by the other
door you are making a low providing
the definition of “estate” so wide that
you can take away a ryot's one bigha
or two bighas. For what? I cannot
conceive of. I somehow or other start
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doubting the honesty behind the pur-
pose. Why should you take away the
land of these poor people? Why should
you make a law which allows you to
take away the land. If taking away
is to be done, even today you have the
right under the Land Acquisition Act.
Why do you make a law and make a
laughing-stock of yourself by saying
that you can take away their land by
paying them what you like, that you
can pay them one anna or even half
anna per bigha. Even today a good
piece of eloth is not available to them
and you want to pay them one anna
or two annas for their land (Interrup-
tion). My friends on this side are
laughing. They have no idea of the
miseries of the people in the villages.
They are only guided by one conside-
ration, the consideration of inter-
national commumism, the idea that
they have got from some other coun-
try. ‘They think in those terms. They
de not think in terms of the Indian
nation. They do not think in terms of
the miseries of the Indian people.
They must look down with shame and
they must not raise their heads. 1t is
only those who live in villages that
realise what is happening in our
country, how our  people are
suffering, how their land is being
snatched away because they happen
to be villagers, Nobody goes to sup-
port them.

Shri Biremdra Bahadur Singh
(Rajnandgaon): Sir, at the outset, I
would like to congratulate Shrimati
Sharda Mukerjee whole-heartedly for
moving this resolution which was very
badly wanted by the armed forces.
Perhaps you know, Sir, I have been
associated with Indian forces since
1933,

Mr. Speaker: Raja Saheb may re-
sume his seat for a second. I must put
it to Professor Ranga, because he
asked about the time, that I have no
authority to reduce the time that has
been fixed by the House. The House
has given me authority to extend it by
ore hour and not to reduce it in any
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case. And, he was not here when many
hon, Memebers wanted an extension of
the time allotted, what to say of re-
duction. Therefore, there is no chance
of his resolution being taken up.

Shri Birendra Bahadur Simgh: 1
have to tell the House that so far as
the services are concerned, whether it
is the army or the navy or the air
force, the pension rules are really most
inadeguate, In all other countries, I
have been reading from papers,
whether British, American or Soviet
Union, within the last ten or 15 years
they have thrice completely revised
the scale of pay and pension rules.
They have also revised their rules re-
garding salary, health benefits and
other things. But, unfortunately, in
that direction we have not done much.
Perhaps, one thing has not been fully
appreciated by the Ministry of
Defence, that so far as the recruiting
side is concerned, it is not the officers,
it is not the Ministry of Defence who
really do the recruiting, it is the re-
tired officers who do it. I can say that
recruiting can never be  successful
without them. What is happening to-
day is, we see that most of the retired
officers are in a pathetic condition.
When they go to the tehsildars to
collect their pension, even if it is
Rs. 3 or Rs. 4 as Shri Trivedi has
said, they are not given their pension
in time. The man has to go from his
village 15 to 20 miles and sometimes
50 miles to draw that petty pension of
Rs. 4 or Rs. 5 and he is being asked
by these officers who are in charge,
acvording to the Treasury Rules or a
variety of rules, to some the next day
or the day after that. So, they do not
get the pension in time, lecave zlone
the widows who do not get the pension
for days together. This is the state of
things which is prevalent and which
is very bad. It is affecting our re-
cruiting.

It is said that recruiting is coming
forth very well but T can say that re-



Resolution re:

7403

cruiting is confined only to one or
iwo States. It is not from all the
States as it used to be in the past. Now
it is confined only to one or two
States. Recruiting should be as much
as is possible. However, I would only
say that. Thege retired Army offlcers’
families do not get any help or medi-
cal facilities.

So far as the pension rules are con-
cerned, they must be changed. An ap-
propriate committee should be appoint-
ed. It should not be confined only to
people from the Ministry of Defence
but some Members of Parliament
should also be associated with it. I can
say with all the emphasis at my com-
mand that I have been a member of
the NCC Board for the last three years
and I have hardly attended one mee-
ting.

Some Hon, Members: Why?

Shri Birendra Bahadur Singh: We
are never invited and it met only once.
We ar» there just for show.
1t is all a tamasha, Therefore if such
a committee is appointed, Members of
Parliament must be associated with it.
We know what the rules are and we
will be able to help and guide them.
The pay and the pension must be ac-
cording to the cost of living index.
It is very necessary. Unless and until
we do that, we will not be able to

build up the morale of our forces.
The morale of the forces
depends on that, It is wrong

to say that the morale of the forces
depends on anything else. The morale
of the forces depends on the persons
who have been with them for so
many years. If they come back and
see their own kith and kin are dying
of hunger and thirst and have no
medical relief, it does not build the
morale of the forces.

My hon. friend, Shri Trivedi, said
that previously they used to get
jagirs or zamin. I know of Madhya
Bharat and other places where they
used to get jagirs. Sometimes it used
to be 50 or 60 acres, even 100 acres.
That was so also in the Punjab, I
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know of Patiala and one or two other
States where they used te give jagirs
to the ex-Army officers because they
usad to do the recruiting. But since
the jand reforms have been brought
about, most of the jagirs have been
taken away and the pensions have
not been increased. So, the Govern-
ment should go into this. I have every
hope that the Ministry will take it up.
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I personally would have thought
that this should be passed unanimous-
ly and the Government should appoint
a committee. In view of the emer-
gency let this be acted upon wery
quickly. It will add to the morale
of the forces because they will feel
that we are really thinking of them.
Therefore 1 appeal to the Ministry
to act very quickly. If it is post-
poned to the next session then I would
like Shri Raghuramaiah, the hon.
Minister of Defence Production, to
come with a concrete proposal as to
what the salary and pension should
be for the jawans; similarly, for the
airmen and the Nawval ratings. This
is not the time to be wasted. It is
most important from the point of
view of recruitment, morale and
everything. 1 therefore wholehearted-
ly support the Resolution moved by
Shrimati Sharda Mukerjee.

Shri S. M. Banerjee: Support my
amendment also.

Mr. Speaker: Is it the desire of the
House that this should be continued
during the next Session also?

Some Hom, Members:. Yes,

Mr. Speaker: What would be the
time then by which the House will
desire to extend it?

' Some Hon. One hour
more.

M_embers:

Shri D, C. Sharma (Gurdaspur): 1

hour and 15 minutes more.
Mr. Speaker: All right; this is
extended by one hour more. Shri

Sheo Narain.
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CALLING ATTENTION ON MAT-
TERS OF URGENT
PUBLIC IMPORTANCE

(i) Foop AND SUGAR SITUATION IN
WesT BENGAL

Mr. Speaker: I take up this ad-
journment motion now, May I en-
quire from Mr. Banerjee—he had put
a question to me in the morning
whether I desired to convert this ad-
journment motion into a calling at-
tention notice—whether he is agree-
able to that?

Shri S. M. Banerjee (Kanpur): I
only submit that we want a discussion
on this because the prices....

Mr. Speaker: That is a different
thing. I must tell him beforehand that
if I take this adjournment motion
and then after hearing the Minister I
come to a decision that that cannot be
taken up, or I reject it, then I shall
not be able to convert it into the cal-
ling attention notice and there would
be no questions then by the Members
who have signed this, Therefore, they
are warned about those consequences
that might follow. So, that would
stand or fall on its merits.

Shri S. M. Banerjee: I have only one
submission to make. Before you al-
low the Min'ster to make a statement,
1 may say there are some points which
are agitating our mind, Either we
should be allowed to put those points
to him or let him make a statement
and then..
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Mr. Speaker: He has given the
source of his information and that is
the Times of India dated the 20th
September—page 7, This is his in-
formation. I cannot allow him to dis-
cuss it before I have given sanction
to it. Now, I am calling upon the
Minister to give facts. Then, I have to
take a decision whether I can 1iake
this up as an adjournment motion or
not, If I reject it, in that case, he will
not be allowed to put any questions.
That is what I was asking him to
consider. i

Shrimati Renu Chakravartty (Bar-
rackpur): The only point is tha! this
particular news item is reflecting what
has been stated by the State Finance
Minister, Therfore, this really stands
on a different footing, I would have no
objection if it is turned into a calling
attention notice provided it is a satis-
factory....

Mr. Speaker: That is io be seen. Bul
the hon. Member would kindly reailise
that a statement of a Minister cannot
by itself be a subject for an adjourn-
ment motion. It might raise certain
issues and that we have to decide on
merits when the statement is made.
Therefore, if they are agreeable, I am
prepared to convert it into a calling
attention notice,

So, it is a calling attention notice.
The hon. Minister.

Shri C, K. Bhattacharyya (Seram-
pore): These are very important mat-
ters for the public of the State of
West Bengal and they require dis-
cussion. You may find some oppor-
tunity for having this matter discus-
sed.

Mr. Speaker: It is converted into a
calling attention notice. The hon.
Minister,

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): Mr. Speaker, Sir, in
fact I have seen the press statement
and I was rather surprised to see the
statement because if there was any



